Annexure - 3
Abutani Mercantile Private Limited; CIRP commenced on 04.12.2025;
List of creditors as on 27.12.2025

List of secured financial creditors (other than financial creditors belonging to any class of creditors)
Detail of claim received Details of claim admitted
A t of
Wheth: % of i Amount of mmuotl::l Zu:sny Amount of claim not
S. No.| Name of Creditor . . . . Nature of Amount covered by Amount covered by ether o0 voFmg contingent ! 5 Amount of claim under verification Remarks, if any
Date of receipt Amount claimed Amount of claim admitted R L related share in . that may be set admitted
claim security interest guarantee claim
party coc off
1 |Axis Bank Limited |18.12.2025 % 36,404,385.73 % 36,404,385.73|Loan % 36,404,385.73 % 36,404,385.73 No 71.97% % 0.00 % 0.00 % 0.00 % 0.00
facilities
1 Total % 36,404,385.73 % 36,404,385.73 _ % 36,404,385.73 % 36,404,385.73 - 71.97% % 0.00 % 0.00 % 0.00 % 0.00

Note :

1. As per Regulation 14 of IBC 2016-

Where the amount claimed by a creditor is not precise due to any contingency or other reason, the interim resolution professional or the resolution professional, as the case may be, shall make the best estimate of the amount of the claim based on the information available with him. The interim resolution professional or the
resolution professional, as the case may be, shall revise the amounts of claims admitted, including the estimates of claims made under sub regulation (1), as soon as may be practicable, when he comes across additional information warranting such revision.

2. The claims if not submitted in appropriate claim form have been provisionally admitted at notional amount of Rs. 1.

3. Claims have been provisionally admitted by IRP on the basis of records / documents submitted by the creditors, as the updated books of accounts of the Corporate Debtor are still not made available to IRP.

4. The claims where admitted are subject to further revision/substantiation/modification on the basis of any additional information / evidence / clarification which may be received subsequently and which warrant such revision/substantiation/modification.

5. Information / evidence / clarification may also be pending from Operational Creditor/Management/Employees for the claims under further verification.

6. Security :

Property Particulars

(A) Primary Security

1) Exclusive Hypothecation of entire current assets of the company both present and future

2) Exclusie hypothecaton of entire movable fixed assets of the company both present and future other than those purchased on hire purchase basis

(B) Collateral Security in the name of Guarantor Mrs. Basanti Kalita

3.Equitable mortgage of residential freehold property comprising land measuring 1 katha 5 lessas, with one RCC building located at Japorigog, Hastinapur, R.G.Baruah Road, covered by Dag No-90/769 (old) / 1851 (new), Patta No. 1152 (old)/2464 (new), Mouza- Beltola, Dist- Kamrup (Metro), Guwahati, owned by Smt.
Basanti Kalita

4.Equitable mortgage of residential freehold property comprising vacant plot of land measuring 3.35 ares, located at Japorigog, Surya Uday Path, Hathigarh Chariali, covered by Dag No- 1152, Patta No. 90, Mouza-Beltola, Dist- Kamiop (Metro), Guwahati, owned by Smt. Basanti Kalita.
(C) Liquid Security

5. Lien of FDR (No. 912040033645012) in the name of Corporate Debtor.

6. Lien On FDR (no. 922040093258185) in the name of Corporate Debtor.

6. Details of Personal Guarantor :
(1) Mrs. Basanti Kalita

(2) Mr. Arjun Kalita

(3) Mr. Girish Doley




